IN THE CENTRAL fDAINISTRATIVE TRISUNAL : HYDERABAD BENCH

AT HYDERAB 2D

O.A.No,1494,/93 Date of Orders: 31,12.96

BETHEEN

Kehppa Kao _ «+ Applicant,

AN

1. Commanding Officer, INS
Sathavahana, Waval Base,
Visakhagatnam-14,

2. Flag Officer~Commanding-in~Chief,
Eastern Naval Commané, Naval 3ase,
Visakhapatnamn,

3, Officer-in-Charge, wvathavahiana
laundry, INS Sathavahana,

. Waval Base, Visakhapatnam,

4, B.hppa Rao, Dhobi, NS
sathavahana, Naval Base,

Visakhapattiam, .« ReSpondents,
Counsel tor the Applicant .o Mr.P.BrVijay Kumar
Counsel for the Respondents .. Mr.V.Rhjeswara Rao

CORAMS
HON'BLE SHRI R RANGARAJAN : MEMBER (ADMHN.)
HON'BIE SHRI B8, JAL PARAMESHWAR : MEMBER (JULL,)
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X Oral order as per Hon'kle Sari B.o., Jai Parameshwar, M(J) X
ALY

| ]

Heerd on behalf of Mr,P.3.Vijay Kumar, learnfc counsel
for the applicant and Mr,V.Rajeswara Rao, learned standing

’

counsel for the respondents,

' glcw"wx ) l
2. The applicant -h#e8 served as a Dhobi under the k-1
for a period of six years claims for regulariSationlof his
‘ 1

services under the Respordent No.,l, It is his case|that his

: : Services Were terminated on 1.5.53 and that the samé is
g - ’
arpitrary andi}iable to be set aside.
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3, The respondents have filed their counter affidavit
stating that the INo Sathavahanz had strength of 450 personnel
incldding ZOlofficers. For day to dew wasiling commitmenti this
estaplishment used to give contract to any Ma@sherman - Dhobi
periodically, lLikewise, a contract was given to the applicant
from 1.5.,%90 to 30,4,92, Earlier one G.T%?itayya was given
contract from 1988-90., During May 1992 the strength of ther
Company was drasﬁically reduced and the DRhobi was in a tight
position to earn, Hence it was decided by the Commanding Officer
that no further contract 49 be given to Dhobi that he would ke

Pq'"d m,],g/ 7 Comvanmdivg dhie’s
Z;ﬁﬁy supscription. Thb/tomporaLx memorancum No,52/92 was issued

[ =

on 30,4,92 peeondimpdy—they sinCe the applicant had rendered
-y
satlsfactory service, Lhe was allowed to continue to wash the

uniforms of the company. Since he was working in the Naval Base
on ¢he basis of the contract the applicant is he%éper a casual
labourer nor a temporary employee that there a-re no grounds

for regularising the aﬁplicant in the post of Lhobi.

4. The main contention of the applicant is that he was

working as a casual lebourer under k-1, But the said fact

<
has been reba&ed by the respondents é%% producing the Ccopy
T oo U
of the dgzement whichthejhad executed for the period from

4

i,5,90 to 30.4.92 (A-2), The applicant has not been able to
substantiate that he.was working &s a casual labourer and he
“is liable to be absorbed.lh view of the agrement at Amnexure R-2.
He aae left with no altermiate out to consider the applicabt

—eod

only as a contrac%iemployee. Hence the applicant cannot claim

for regularisation o@icontinuation. The respondents have

explained the circumsStences under which the contract of the,
applicant was terminated, If the applicant ieelsaggrleved
OLML.%:*‘ ’R\m,ﬁ.—-

%@#:thc termination of the contract then hevvf%% approach the

necessary judicial forum, The applicent is not wntltltd to

Vel
any of the%&ﬁﬁ%%?ﬁ in this O0aA,
C}L\// _ . eed
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5; The AT Act is to provide for adjudication or trial

by Aministrative Tribunals of disputes and complaints with

respect to récruitement and conditions of service of persons

appointed to public services and posts in connection with the

affairs of the Union or of any btate of or any local or other

authority within the territory of India or under the control

of the.Government of gndia or of any corporation, The dispute
an

between the applicant/the Respondent No,l ciénnot be considered

as é%g dispute coming under the provisions of this AT act,

In view of the above there are no merits in this CA and the

OA is dismissed. Ho costs,

e ]

( R.RANGHRATAN ) 4/,
Member {&dmn.)

Member (Judl,)
‘_731&'2-.1\ ‘ Dated.: 31zt DecCenber, 1996

(Dictated in Open Court )
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Copy tOt=
+e Cummanaing orricer, INS Sathavahana, Naval Base,
visakhapatnam,

2.

- 3

.5.

64

8.

¥lag Officer Commanding in chief, Eastern Naval Command,

Naval Base,

Visakhapatnam,

Officer in charge, Sathavahana Laundry, INS §athavahana,

Naval Rase,

One copy to
One copy to

One copy to

Visakhapatnam,

e mw L EDEVe jaYym NRURNL, SUVOUAUS, (AT, HYQ.
sri. V.Rajeswara Rao, Addl, CGSC, CAT, Hyd.
Hon'ble Mr. RB.S.Jai Parameshwar, J.M.CAT, Hyd.

Library, CAT, Hyd.

One spare cCopy.
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